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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

D.A.No,.729 OF 1999, DATE OF ORDER:9-6=-1999,

BETWEEN:
R-ahBSk.er Rao. TEE ..Applicaﬂt

and

Survey of India, represented by its
Director for South-South Eastern Circle
and Appainting Authurity, UPPAL,
Hyderahbad.

.+s0e.Aaapondants

COUNSEL FOR THE APPLICANT :: Mr.N,V,5,5arma
COUNSEL FOR THE RES?UNDENT 1+ Mp,V,Vinod Kumar
CORAM:
THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN)

AND
THE HON'BLE SRI B.5.JAI PARAMESHWAR, MEMBER(JUDL)

:OQRDER:
ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.V.Suryanaraysna Sastry for Mr.N.Y.5.S5arma,
learned Counssl for the Applicant and Mr.V.Vinod Kumar,

learned Standing Counsal for the Respondent.
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2. The applicant while working as Air Survey

Or gughtsman/Grade-11, was sant to the Gandhi Hospital

to axamine him by a Medical Board and the opinion

for his fitness for the field survey work, vide lstter
No.C-049/39-A(fd) /S0P, dated:9-1z-1gqg;kggnnaxura.ﬂ-z,
page.9 to the DAY, It ia stated,thafﬂuaa’nacasiteted
bacause of the Medical Certificate supplied by him

from ons Sri Or.P,G.Reddy dated:24-11-1998, (Annexure.A-I,
pags.8 to the DA), Accordingly, on the basis of the
letter dated:9-12-1398, the Gandhi Hospital examined

him and submitted ths report to the sole resspondent, vide
lotter No.MRO/GH/99/486, dated:10-3-1999, (Annexure.A.3,
page.i0 to the OA), It is stated that the applicant is
permanently incapascitated fPor furthaer servicae of any kind.
Due to that medical opinion, the applicant was issued
with the impugnad Order proposing to retire him from
sorvice on invalid pension in accordance with tha provisions
of Rule 38(1) of CCS(Pension) Rules,1972, vice Order
No.C-140/3.A,121/SSEC, dated:19-4-1999, (Annexure.A.d,
page.12 to the OA). The applicant submitted a patition
for review of the decision to retire him on invalid

pension by his rapresentation dated:28-4-19%9,

3. This DR ia fPiled Por setting aside the impugnad
Order No,C-140/3,A,121/SSEC, datad:19-4-1999, in respact
of the applicant and for a consequential direction to
the respondant to continue him in service till his age

of superannuation i.e.,, till 60 years.
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4, In the impugned Order dated:19-4-1399, it has
been stated that, for a review medical examination the
applicant should give Prima Facie evidance to the
sPPect that good grounds exist for doing so. The lee ned
Counsel for the Respondent submits that thers was no l
Prima Facie evidence. Uhan we questioned him the meaning
for the word Prima Facie svidence and uhat Certificate
he should produce to come to the conclusion that Prima
Facie evidence is available, tha learned Counsel for
the Raespondent could not satisfactorily give any answer.
Normally, when an employes is to be retired on medical
grounds, an opportunity should be givan to him to prot

"W e g ayadad W(‘Y "oy Anmaz
tha saquand also aohed for a revisw medical boarqt In
our opinion there is no need for the applicant to produce
any Prima Facie evidence, Principles of Natural Justice

has to bs applied,

5, Hence, we Pasl that the raviewv pstition of the
applicant dated:28-4-1999, should be examined in full
and he should be sent for a review medical examination

in accordance with the rules. On the basis of that a
Pinal decision should be conveyed to the applicant. Till
such time a final decision is conveyed, the Interim Order
dated:12-5-1999{&b;£%'be in Porce. The applicant should
without hesitation attend the review medical board when

fixed and advised to him,.
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6o With the above direction, the 0A is disposed of

at the admission stage itself. No costs,

(R .RANGARAJAN)
MEMBER (auoji) #E MBER ( ADMN)
q 8-

DATED:this the 9th day of Juna,1999

................................ - ﬁ\f“l AL

Dictated to steno in the Opan Court Ml
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